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COMMITTEE ON GOVERNMENT
ASSURANCES

Firrn REPORT

SHRI JAGANNATH RAO (Berham-
pur): I beg to present the Fifth Report
(Hind: and English  versions) of  the
Committee on Government Assurances.

PROF. K. K. TEWARI: Sir, the
Home Minister i prepared to make a
statement.

MR. SPEAKER: I have not asked
him. T have got nothing to do with it
For me it is closed.

Iq T RN FD AET T

(Interruptions)

12.15 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE
Reported order of Goverament reducing
retirement age of LIC employees from
60 year to 58 years.

SHRI  SOMNATH CHATTERIEE
(Jadavpur): I call the attention of  the
Minister of Fimunce to the following mat-
ter of urgent public importance and 1
request thal he may make a statement
thereon:

‘The reported order of the Gowvern-
ment teducing the retirement age  of
the employees of Life Insurance Cor-
poration of India from 60 years o
S8 years.’

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOIJARD: Mr, Speaker,
Sir, the Government Policy in
the matter of the age of retirement N
well-defined. The age of retirement of
employses is S8 years except for special
categories like Defence  personnel and
scientists. In line with the policy, in
1976, Government decided that the age
of retirement m financial  institutions
should also be SB years.  This decision
has hesn implemented for officers especi-
ally thosse who have been recruited after
nationaltssdion.  The practice, however,
differs 1o respect of other categories of
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employees due to various agreements en-
tered into by the managements with their
Class III and IV employees.

2. As far as the Insurance Industry is
concerned, the age of retirement of offi-
cers recruited after nationalisation is 58
years, both in the Life Insurance Corpo-
ration of India and in the General In-
surance Corporation of India, In the Gen-
eral Insurance Corporation of India the
age of retirement of new entrants for other
calegories, viz., Class IIT and IV, was
made 58 vyears in 1980, 1t had not been
possible to take similar action in respect
of employces of the Life Insurance Cor-
poration of India because of protracted
litigation. This anomaly has since been
removed anq Government huas  notified
rules prescribing the retirement age  of
38 years for Class 111 and 1V employecs
of the Life Insurance Corporation of
India vide Government Notification No.
96(E) dated the 22nd February, 1983
(Copy annexed)—[Placed in  Library.
See No, LT-6032183].

12.17 hrs, -
MRr. DePUTY SPEAKER in the Chair.

SHRI SOMNATH CHATTERIEE: As
we had cxpected, the Government has.
made a Statement which shows their hos-
tility towards labour. The decision of
the Government is another manifestation
of ils anti-labour attitude and its hostility
towards L1C employees  and its major
trade union. numely, the Al India Insu-
rance Employces’ Association.

It is neccssary to trace in brief outline
the history duting the recent past of the
calculated attempts made by the Central
Government and the LIC  Management
to Jdeprive the employees of LIC of their
rights. A «tulement was lawfully en-
tered into by the LIC management with
its employces, with the concurrence of
the Centrul Govemment by means of col-
lective bargainimg. In 1974  this solemn
agreement was cntered into between the
LIC and the All India Insurance Em-
ployees' Association  and other Associa-
tions.

That was a package deal, dealing with
terms and condlions of service, age of
retirement, pay scales, payment of bonus.
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etc. As has been found by the Supreme
Court also, it was a package deal enter-
od into by the LIC. and the Central
Government.

That was the period when, if I remem-
ber right, Mr. Y, B. Chavan was the Fi-
nance Minister and Mr, Raghunatha
Reddy, the Labour Minister.

The Central Government at that level,
approved of the settlement. If I am not
mistaken. they expressed their great hap-
pines that an agreement had been arrived
al between the LIC employees and the
LIC itself through the intervetion of the
Government.

Even before its three year term  was
over in 1977, attempts were made since
the promulgation of emergency to scuttle
this settlement and to take away from the
employees their right of getting bonus
dearness allowance and other facilities.

If 1 may remind the House. in
1976, a law was passed which wus aalled
as ‘LIC  (Modification  of  Settlement)
Act.'

In onc of the biackest days of our
country, i solemn agreement was sought
to be nullified by passing a law called the
Life Insurunce Corporation (Modification
oi Seltlement) Act. 1976  whereby  two
provisions of the settlement were deleted.
Orne provision of the Clause in the Agree-
ment, which was entered into order the
Industrinl Dispules Act, was sought to be
deleted, by which payment of bonus
which wus agreed ut the rate of 15 per
cent was removed. Against that, the em-
ployces went 1o Court and in 1978, after
the Emergency was  over, the matter
came up before the Court und the Sup-
reme Courl. in the judgement delivered
by seven Judges of the Supreme Court,
unanimously struck down the law called
the Life Insurance Carporalion
(Modification of Settlement) Act, 1976
and it was declared as wltra vires of the
Constitution of India.

Sir, with vour permission T would like
to read oul certain portions of the judge-
ment of the Supreme Court because the
maltter is important and it may not be
looked into in isolation or forgetting the
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recent pas! history. The Supreme Court
Judge Justice Bhagwali, who delivered the
leading judgement, had described the
1976 Act in these words:—

“This unusual piece of legislation
was enacted by Parliamem during the
emergency at a time when there coulds
hardly be any eflective debate or dis--
cussion and it sought to render inef-
fective a solemn and deliberate Settle-
ment arrived at between the Life Ine
surance Corporalion and four different
associations of its employees for pay-
ment of cash borus, It is necessary, in
order to appreciate the various conten-
lions arising in the wril pelitions to re-
capitulate briefly the facts leading up
1o the cnactment of the Life Insuran-
ce Corporation (Modilicalion of Settle-
ment) Act, 1976..7

So, it was criticised in that manner by the
Supreme Court and Justice Bhagwati also
held that this agreement had been arrived
at after considerable negotiations between
the L. 1. C. employces and the L. I: C; and
the judgement says—

“The Life Tnsurance Corporation car-
ried on negotiations with these associa-
tion between July 1973 and January 1974
at which there was free amd frank ex-
change of views in regard to various malt-
Lers including the obligation of the Life
Insurance  Corporation to the Policy-
holders and the community and ultima-
lely these necgotistions culminated in a
Scttlernent dated January 24, 1974 bet-
ween the Life Insurunce  Corporation
and these associations,”

So, that was important and its approval
by thc Centrul  Governmen; was also
noted by the Supreme Court, Then an
attempt was made to scuttle the provision
regarding bonus by issuing deparimental
Circulars which was  resisted by the All
India Insurance Employces Association gnd
its protest has also been noted by the Sup-
reme Court in its judgement, I will only
go through the portions which are strictly
relevant for our purpose, Here it is also
necessary lo quole the observations of the
Chief Justice Beg. Mr. Beg was the Chief
Justice then. He referred (o the Directive
Principles. Although Directive Principles
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are not enforceable ag suich, he observed
as follows: —

“They have the life and froge of fun-
damentals. The best way in which they
can be, without being directly enforced,
given viality and effect in Courts of law
is t0 use them criteria of reasonableness,
and, therefore, of validity, as we have

« been doing. That if  progress towards
goals found in Articles in 39 and 43 are
desired, there should not be any curtail-
ment of wage rates arbitrarily without
disclosing any valid reason for it as is
the case herc, 1t is quite reasonable, in
my opinion, 10 submdt that the measure
which secks to deprive workers of the
benefits of a settlement arrived ar and
assented to by the Central Government,
under the  provisions of the Industrial
Disputes Act, should not be set at naught
by an Act designed 1o defeatl a particular
settlement.”

That was the obhservation of the Chief
Justice of India.

Justice Bhagwati dclivered the majority
judgement. that attempt failed during the
Emergency by a Stalule to take away the
right 10 bonms, then Sir, we succeeded in
the Supreme Court. 1 had the great privi-
Yege of appearing for the employees,

Then, by issuance of notifications and
orders, the second attempt was made. The
employces had to go again upto the Sup-
reme Court, they were forced to go. There
also, the  Supreme Court, by a majority
judgement, delivered by  Justice Krishna
Iyer. cexpressly held that those attempts
to nullify the scttlement were not permit.
ted in law and those notifications and cir-
culars were quashed by the Supreme Courl,
and it was held thal although the three year
period of the agrecemeny from the year
1974 ta 1977 expired, the terms and condi-
tions of the agreement still continued (o be
valid as part of the contract of service.
They became engrafled in the terms and
conditions of services and they could not
be altered without a proper and valid le-
gislation, or industrial award or arbitration.
The Supreme Court observed in its judge-
ment:
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“Once the earlier contract is extingui-
shed and fresh conditions of services. are
created by the award in a settlement, the
inevitable conscquence is that even
though the period of operation and the
span of life binding force expired on lhe
notice 1o terminate the contract being
given. the said contracy  continues {o
govern the rclationship between the par-
ties until a new agreement by a settle-
ment of statutory contract by force of
award takes place.”

1 am placing this before the House to
c¢mphasise that the agreement solemly en-
tered into: it had the approval of the Cent-
ral Government at the highest level of the
Finance Minister, and then an attempt has
been made to scuttle that agreement.

Again in 1981 they passed an Ordinance
which was converted into a statute, and
in 1982 the Supreme Court said that now
under the new Act of 1981, they could
chanee the terms and conditions of services
in respect of bonus. That was the
Nachane case. The earlier cases were of
Pathak and Manchanda case, und of G
K Buahadur and Chandershekhar Bose. In
Nachane's case, the Supreme Court ulti-
mately gave permission to them to change
the condition regarding bonus,

Then, the other onslaught has sturted
again, Now, the age of retirement hus been
altered. 1 will come 10 that| but before that
that it is essential to assert what has been
the role and constribution of the employees
of 11C for the development and and im-
provement of the LIC as a whole. I have
got with mc¢ the report of the Chairman,
1. I. C. for the year 1981-82. T have pot
the other figures also. 1 wil take the liberty
of this House to place a few facts, which
would make thines clear, In 1955, the tolal
new business was Rg260 crores; in 1974-
75 when (he agreement was entered inlo,
il becamec Rs, 4895 crores. And from 1974-
7% 1o 1980-81, it has pone 1o Rs. 10.197
crores, So far gs the number of policies in
force is concerned, it has gone up from 48
lakhs in 1955 w 236.57 crores in 1981-82.
Life fund which was Rs. 3033 crores in
1974.75, when the settlament was entered,
is now Rsa. 7862 crores. 1 do not know whe-
ther the Minister wants 1o take the credi.
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that he himself got it done, or for the
officers alone. Net addition to insurance
fuad, which was Rs, 702 crores ia 1979-80
has become Rs, 922 crores in 1981-82,

And you will sce, the other figures are
very important, During these 27 years
the new business has increased by 34 times;
life fund has increased by 18 times; the
total income has increased by 13 times.
This js the achievement of the Corporation,
Now, Sir, what is the ratio of expenses for
salaries and Allowances to lotal imcome?
In 1974-75 the expenses for Salaries and
Allowances 1o the total income were 13.48
per cent, It came down to 10.02, 9.20, 895,
Now, it is 6.2 per cent. Therefore, expendi-
ture on account of the emplovees is poing
down, It has come dowa by more than half
since 1974-75, Kindly see the total number
of Class 11 and Class IV employees, In
1974-75 their numbar was 46,130, 1n 19K81.
82, iy has come down to 45.502, Now, due
to whose service or effort have these results
beene achieved? This has to be answered.
I would like to know whether the Govern-
men; think that this type of development
and expan-ion hus been possible without
the willing cooperation and dedicated scr
vice of the employees or not? T would
aiso like to know whether they claim that
the Government carried out some magic
ang made this achievement? Sir, the latest
Report of the Chairman says:

“The emost significant achicvement is
in the fizld of claimy settlement. We have
brought down the ratio of outstanding
claimng to claims  payable to 1435 per
cent from the perevious pear's figure O
18.49 per cent, which compares fav-
ourably with thc best in the Weslern
countries.”

Sir, the L1C employees are abuwed right
and left every day as if nn work i< heing
done, Sir. this is the Chairman’s own ad-
mission that the position of claims settle-
ment is much better than the best in the
Western countries, Sir, the Chairman’s Re-
port has also said:

“These are the noteworthy achieve-
ments. What s important is that these
results have been produced with urmost
economy. This is rellecled in bringing
down our repewal cxpense ratio to 11.75
per ceny from Lhe previous year's figure
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of 12.62 per cent, which is the lowest
in the history of the Corporation and
well below the statutdry limit of 15 per.
cent. The overall expense ratio has also
gone down to 23.37 per cent from the-
previous year's figure of 24.24 per cent
and is now comparable with that noted
in many of the West-known Insuranoe
companies in the West and Japan. The
renewal expense ratio is not taken note
of in these countries.”

Sir, the premium income has exceeded
Rs, 1,000 crore mark for the firsy time
reaching a record of Rs, 1,092.90 crores.
The Life Fund has risen to Rs. 7,562.61
crores—a 13.87 per cent increase. Theso
arce the achicvements and we arc very
happy and proud of these.

Sir, yesterduy we got the Public Enter-
prises Survey from the Government of
India—Bureau of Public Enterprises, 198]-
82, Volume I where they have given the
figures of l.ife TInsurance Corporastion's
Achievements etc, Sir, | am not giving fur-
ther details, buy | cannot resist reading one
paragraph of it, which is extremely impor-
tant, It says:

“Ratip of expense on Manasgement {o
Premium lncome: The Commission to
agents was 8,01 in 1980-81. It has gone
down to 7.8 per cenl.

Salaries and other benefits to all Em-
ployees: In 1980-81, it was 13.58 per
cent. Iy has come down to 12.81 per
cent,”

Sir, the overall ratio has come down;
renewial expens: ratio has come down.
And vou will also see, Sir, the claims settle-
ment has achieved a unigue record,

Now, lurger number of claims are being
scitled than even presented during a partis
cular year. The backliog is being clearod
Outstandings have come down from §.72
lakhs in 1980-81 to 1.51 lakhs in 1981-82,
This is what the Chairman himself has no-
ted.

S0, this is the contribution of the empio-
yees. What is the atutude of (he Govern-
menet? Kindly see the statement itself. It
says that the Government's policy abow!
retirement is well-defiged, We would hke -
10 know whea this policy was evolved.
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AN. HON, MEMBER. During emergen-
- CY.

SHRI SOMNATH CHATTERIJEE: In
evolving this policy, did Government take
note of the solemn agreement with the em-
ployees of one of the biggest public under-
takings in India. To preserve that settle-
ment, the employees had to fight hard; and
they succeeded twice before the supreme
Court. Suprenr: Court upheld the legality
of this aprcement and emphasied that the
Directive Principles of States Policy as
contained in the Constitution of India
necessitated that without any  discussion,
without any valid reason Government of
India LIC should oot change thesc rules,
regulations and terms and conditions of
service,

This is the only crime (key have commit-
ted. A seltlement had been arrived ul, I
would like 10 know from the hon. Minisier
when this policy was evolved. Now they
say: so far as the LIC emplovees ire con-
cerned, we could not implement this policy,
which was implemented so fur as oflicers
were concerned, duc 1o varipus protracred
litigations, Now. who forced the employecs
to po to court? You enfer into o solemn
agreement, You change  arbitrarily one
clause or the other; vou do not take the
employces into  confidence,  you do not
enter into a dialogue with them. They are
treated as if they do not cxist, as if the
entire glory of 1.1C7s development s attri-
buted, during the Emergency, to the Minis-
ters or some hand-picked oflicers.  And
the Supreme Coury rejected Government's
attempts repeatedly.

Next, they have made it S8 years, so
far as officers are concerned, und thev call
it an anomaly. It is the mosl ohjectionable
part of the siatement, Fven the Ministers
have given up  thinkine on these lines.
Whatever is written out by the officers is
being read out and trotted oul here. What
is the anomaly? The anomaly was  that
you entered inlo o solemn agrecment that
the retirement age would be 60 years: you
change it arbitranly wilthout discussion.
And you say that what you have subsc-
quently decided should be the proper re-
tirement age. So. the earlier agreed ape of
retirement is an anomaly. This is the atti-
tude: that is why 1 say this nothing but
an anti-labour and anti-employee attitude.
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There is no discussion. The employces
are treated as if they are the enemies of the
society, They are giving as much of their
blood and sweat as any others, for the
development of this country, and for the
development of LIC. And I read thosc
fipures, only to cmphasie the contribution
made by the officers and by the employees,
particularly Class JIT and TV employees, for
the great achievement and great progress
of the LIC, which compares very favou-
tably with even the yccords of the Western
countries where supposedly they have got
a sophisticated method of functioning, with
all the machines etc,

The result 1s that they are saying: this
retirement age will apply only to those
employees who will he appointed on or
after the commencement of these rules.
For 45,000 employees, the retirement  age
is 60}, Now you slart evolving a new
class of empioyees who will have a differ-
ent retirement age, in the same organisa-
tion. So far as the existing employees are
concerned, Government has not got the
courage to reduce their age of retirement.
That is the impression that we have. Bul
we find that for persons appointed on or
after the date of commencement of these
rules which is 22nd or 24th February,
there will be a separate age of retircment.
How do you expect a proper and inte-
grated functioning, when a set of emplo-
yvees will have to work under different
conditions of service,  under  different
retirement age?

Suddenly. suppose vou decide to reduce
the age of the judges, On the same bench,
there are judges who retire at the age of
65 in the Supreme Coury while others re-
tire al the age of 60 or 62, Is this the way
to kecep the morule of an organisation? Is
this the way to integrate or bring about
fusion in the activitics of the employees in
any organisation? Thercfore, our charge is
that this is nothing but a calculated attack
on the LIC employecs. bhecause they have
been courageously, tawfully and success-
fully challenging 1he attacks on their
terms and conditions of service, on the
seitlement arrived at by the government;
and that is why they are trying to victi
mise the employes, creating dissension
among them which we resist.



o+

-

"
L]

\

285 GO‘Dt-'s OTdET
ment qge of LIC

I would like to ask the hon, Minister
whether the governmeny held any discussion
with any of these employees’ Organisations.
particutarly the majority organisations re-
presented by All India Insurance Emplo-
yees Association and other associations, We
don’t want anybody to bc left out. Was
there any discussion at any point of time
held; if not, why not? Are you not by this
<hanging one of the agreed terms and con-
ditions of service, namely, 60 ycars for
retirement? Now you are changing it with
regard to subsequeng recruits, but you arc
definitely changing the terms becausc the
agreement is to apply to subsequcnt appoin-
tees also. For subsequent appointces, this
agreement is not being made applicable.
You did not discuss with them and you
crcate different classes of employces doing
identical, similar jobs, Is this the policy of
the government? W, are aware that they
cal]l themselves to be friends of the working
class, But starting from NSA, ESMA and
what not, there have been a series of at-
tacks going on against the workers and thig
is another. Apparently, this secems to be
removing an anomly, but what is apparent
is not the real state of affair. If we dig up
the surface, we will find the ugly fuce of
the anti-labouy attitude by which this pov-
ernment wishes lo govern, [ also ash the
Minister to te!l us whether, until proper
discussion is held and the workers' views
are obtained, they will keep this circular
or regulation in abeyance, if not cancel il,

SHRI JANARDHANA POOIARY: 1
have got (he highest regard for Shri Som-
nath Chatterjee, who is one of the eminent
lawyers of the country also. At the same
time, I may bring to the notice of the
House that 1 should not be irrelevant; 1
should confine myself to the subject-mat-
ter of the calling attention. The subject-
matter of the calling attention is reducing
of the retirement age from 60 year< to SR
years,

So far as performance of the LIC s con-
cerned, the hoo. member has gone to the
extent of giving some of the statistics, 1If
at all any discussion is to be held, T don’t
say that the performance of the LIC is bad;
‘but, if at all, a discussion is to be held, we
can have the discussion; we can discuss the
matter sbout the efficiency of the LIC em-
‘ployees and also the management. :
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Now coming t0 the point about the re-
duction of the age 10 58 years, so far as
the existing employeces are concerned, we
have not touched them. So far as future
entrants to the LIC are concerned, we
have stated  that their age will be 58
years. There is no legal issue involved in
this matter.

SHR1 SATYASADHAN CHAKRABOR-
TY (Calcutta  South): You cannot make
their age 58; you should say, retirement
age,

SHRJ] JANARDHANA POOJARY: Re-
tirement age. 1 am sorry if T missed that
word,

Sir. my submission would he that so far
as futurc entrants are concerned, they can
enter the LIC with an open mind ang open
eyes. They have got the full knowledge
that so far as their retiremeat age is con-
cerned in the Life Insurance Corporation
in future it would be S8. Now, how has
this dectsion been taken? In 1976 the
Cabinet that is, the Government had taken
the decision. In pursuance of that decision,
we are implementing now, What had hap-
pned in 1977? My hon. friend referred (o
the year 1977 and the period hetween the
years 1974 and 1977. During that period
there was an agreement. So, we could
only alter after the expiry of the period of
that settlement which was  existing. We
were able (o enler into negotiations with
the employees union. For the information
of the House. ] may also submit that there
is no recognised union in the Life Insuran-
z¢ Corporation of India. In spite of that
fact we entered into negotiations with them.
The negoliations took placc on 21-8-1978,

22-8-1978, 19.3.1979, 6.9.1979, 7.4.1980
and R-4-1980, But all these negotiations
failed. We were not able 10 succeed.

So, ultimalely in pursuance of the judg-
ment of the Supreme Coury only, we have
come up with legislation before Parliament
in 1981, This very Housc discussed the le-
gislation in detail and after the LIC em-
ployees went to the Supreme Court, In
the Supreme Court also all 1these points
were discussed in detail and the Supreme
Court upheld the validity of this Act, And,
after the validity of the Act was upheld,
we have come forward with certain rules
and onc of the rules that has been brought
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forward is about the cciling so far as
bonus is concerned.

SHRY SOMNATH CHATTERIJEE: In
that case that was the only thing discussed.

SHRI JANARDHANA POQJARY: Not
only that. It included the point abouy a cei-
ling on D. A, also. What had happened in
the Supreme Court? The Supreme Court
upheld the rules also Government succe-
eded in that petition also and for your in-
formation, only after that we have brought
out this picce of subordinate legislation,
to remove the distortions,

Now, how has the hon. Member objec-
ted to the word ‘anomaly'? 1 do not know
he objected. But at least, there was a distor-
tion, So far as the LIC officers of class I
and I were concerned, the retirement age
was 58 The retirement ags in the General
Insurance Corporation is 58, So far as the
General Insurance Corporation is concer-
ned, for even Class 11T and Class TV eme
ployees the retirement age is S8. Tt is be-
ing chalicnged in the Supreme Court. That
case is pending decision, And, so far a9
#his piece of subordinatc legislation is con-
ecerned it has come into force from the date
of the notification. that is, 22-2-1983, and
it is appllcablc only to future entrants. So,
my submission would be that so far as the
existing employees are concerned. they do
not have any cause of action. Thev are
not at all affected. So. T do not know as
a Member of Parliament, how the hon,
Member has raised this issue in Parliament.
80 far as the existing employees are con-
cerned. T do not think that there is any
cause of action for them, They are not
at all affected.

SHRI SUNILL. MAITRA (Calcutta
North-East) : Who okl you?
SHRT JANARDHANA POOJARY:

You are one of the Members in the Call-
ing Atiention. At that time T will tell
you. ¥

SHRI SATYASADHAN CHAKRABOR.
TY: This is advance notice.

SHRI JANARDHANA POOJARY: The
boa, Member, Shri Somnath Chatterjee,
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bas raised another pertinent queslion re-
garding the salary. 1 do not want to com-
pare their salary with their countseparts
in the Government, Even after putting in
25 to 30 years of service. What is the
salary a Class 1II employee gets either
in the P&T or in the Railways? I do not
want (0 mention all that,

SHRI SUNIL MAITRA: Why do yau
noy compare it with the Reserve Bank or
the Central Bank of India?

MR. DEPUTY-SPEAKER. H¢ has not
dealt with any individual case, He says that
the satary bill has come down,

SHRI SOMNATH CHATTERJEE: 1
have read out from your report,

SHRI JANARDHANA POOJARY: If
the basic pay of a class 111 employee in
the LIC is Rs. 920, he gets Rs. 2042 as DA,

SHRI SUNIL MAITRA: Who gets Rs.
920/-7

SHR1 JANARDHANA POOJARY:
Cluss 111 employees,

SHR1 SUNIL MAITRA: There 585 is
the ceiling.

SHRI JANARDHANA POOJARY: Is
not the Superintendent of L1C a Class TII
employee?

SHRI SOMNATH CHATTERJEE: This
needs clarification. T did not raise the ques-
uon of salary scale here. In spite of their
contribution in the development of the
economy, the expense ratio has gone down,
He is trying to project that the so-called
high-wage islanders are getting special be-
ncfits, This i not a charity which the Gov-
croment is giving to them, But this is as a
result of the solemn agreement which the
Management has entersd into with the
employees,

He is giving these figures without telling
that only a handful of the people get
this.

SHR! JANARDHANA POOJARY: An
attempt has been made Lo malign the Gov-
ernment that the Government is not in-
terested in the welfarc of the employees

288
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Further it is said that the cost of the
administration has come down. I am hring-
ing to the noticc of the House only one
example. What was tha total amount that
a Class 11l emplovee of the LIC got,
whose  hasic pay is Rs. 4202
He goL Rx. 3460 Whan s
the salary  of the Joint Secretary in the
Governmient of India? The Joint Secretary
got Rs. 3200 - whereus a Cluass 111 emplo-
yee in LIC gets Rs. 3460, (Inferruptions)
That is why. in the beginning. 1 made it
clear that | do not want 10 touch other
paints. It you want to hold o discussion
on the efficiecncy of the LIC. [ am pre-
rarcd for that,

He has clearly stated about the  per-
formuance of Class 11 and Class IV emip-
foyces. I do no say that they are not per-
forming their duties. But who is responsi-
ble for getting business of having maore
LIC policies? Tt is primarily the Develop-
ment Officers and  agents, They arc the
persons who are in the fheld. These emp-
loyees are siting inside the oflice. 1 do
nol say that they do not do any work.
Their contribntion is also there. Al the
same (ime, we cunnot forgel these cafe-
gorics of cmployees also,

CHAKRA-
and 1n-

SHRI SATYASADIIAN
BORTY: Remember everyone
crease the salury of everyone.

SHRT JANARDHANA POOJARY: We
must remcmber that they are in the orga-
nised sector. Some or the opposition parly
members have been raising a hue and cry
both inside and outside the House that
in this country there are 30 crores people
who are living below the poverty line
(Untcrruptions) 1 have heard it According
to their own statement, those people arc
nol getting more than Rs. 60 (Inter-
ruplions)

SHRI SATYASADHAN  CIIAKRA-
BORTY: The hon, Minister is gplly of
a wrong figure: it is not 30 million hut
300 million . . (Interruptions)

SHRI RASHEED MASOOD (S.:h.ran-
pur): rose—

MR. DEPUTY SPEAKER: No, | wil
not allow you. He is replying to the Call
ing Antention. It is not a general discussion.
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‘The other members whose names n.ppcﬂ‘

in the list can put questions, not you. I v
am sorry | cannot aliow you to intervene.

I will take care of the House. You need
nut do my duty.

SHRL  JANARDHANA POOJARY:
According to their own statements, even
during the discussion of the general budget,.
the hon. Members of the opposition bave
gone to the extent of saying that in  this
couniry there are 31 crores of people who
are hiving below the poverty line and it is.
on record thar they are not getting more

thun Rs. 60 or 65, because they are in the
unorganised sector.

Now what is it that the Government
have done? Because of the strict measures
taken by the Government, we are able
to introduce efficiency. We are only re-
questing the employes of the LIC to work
from 10 AM to § PM without wasting
time. Are Government nog expected (o
sy that for the suke of the poor people
of the country they should work? That is
the only point we want to make.

SHRI SOMNATH CHATTERJEE: It
is victimisation,

SHRI JANARDHANA POOJARY: It
1 nol viclimisation. We have not victimised
anybody {(Interruptions )

MR. DEPUTY-SPEAKER: You should
voncentrate on why you have reduced it
from 60) 10 S8, The other side should con-
centrate on why it should not be reduced
from 60 to S8 The Government side
should give justification for reducing it,
But so many extraneous things are being
discissed. This is not a genernl discussion
on the budget, to deal with the efficient
functivning of the employees and ~o0 on.
You syck to the point,

SHRI JANARDHANA POOQJARY: It
is the policy of the Government that the
reasonable retirement age is 58,

SHRI SOMNATH CHATTERJEE: Ex-
c:pt for the Ministers.

SHRI JANARDHANA POUOJARY:
This is the accepled policy of the Cabinet

- .

and we want to implement it. It is in
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pursuance of the Cabinet decision that we
have implemented this measure for the
future. As I stated earlier, we have not
done any injustice to the existing cmplo-
yees, becausc this is only for the futurc
entrants. So, there will be no cause of
action for employees, as happened in the
case of Andhra Pradesh . (Interrup-
tions)

MR. DEPUTY-SPEAKER: No, I will
not permit it. This is not a general dis-
cussion.

SHRI JANARDHANA  POOJARY
This is the accepted policy of the Govern-
mant, which we want (o implement.

MR. DEPUTY-SPEAKIR:
Muitra,

Shri Sunil

SHRI RAMAVATAR SHASTRI
{Patna): Sir, what about lunch?

MR. DEPUTY-SPIUAKLER: The House
stands adjourned to meet at 2 P.M,
13 hrs,

The Lok Sohlia adiowrned for Lanch
tilt Fourteen o} ithe Clock.

The Lok Sabha re-assembled ufier Lunch
ut three Fourteen of th

Clack.

ity past

[Mr. DEPUY-SPEAKER 11 the Chuairl.

CALLING ATTENTION 1O MATIFR
OF URGENT PUBLIC IMPORTANCLE—
CONTD. Reported order of  Governmen!
reducing retirement age of LIC employees
from 60 years o 58 years—Courd.

MR. DEPUTY-SPEAKER: Now, Shri
LYunil Maitra is 1o speak. Mr. Maira, your
colleague has already tahen more time and
sufficient background also has been creal-
ed, and therefore, vou put only gquestions.

SHRI SUNIL MAITRA. Not the back-
ground that I wanted to give.

MR. DEPUTY.-SPEAKFER:
background different?

I+ your
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SHRI SUNIL MAITRA: Yes.

MR. DEPUTY-SPEAKER: As a for-
mer employee?

SHRI SUNIL
former employee.

MAITRA: Yes, as a

Thank vou, Mr, Deputy-Speaker. It
would have becn better bhad the Finance
Minister himself been present here because
on the issues under discussion loday, we
huve already started a diatogue with Mr.
Pranab Mukherjee in the month of July
last year, I myself being one of the office-
beurers of the biggest employees’ union
of the Life Inswance  Corporation of
India, and Prof. Madhu Dandavate also
being an office bearer of another LIC emp-
loyees’ union. Five unions including the
INTUC union  had met Mr.  Pranab
Mukherjee in the month of July and start-
ed a diulogue,

I wish thut Shri Mukherjee would  have
been present here to throw some light on
the particulur action that his Ministry has
luken.

Coming to the point, [ only wunt ‘0
muke submission

1. The Minister stialed heve that

MR, DEPUFY-SPEARKER. Mr Daga. .

SHRI SATYASADHAN CHAKRA-
BORTY: Shri Daga is holding his Parlia-
ment there,

SHRIT MOOL CHAND DAGA {Pusli):
We want to understand your problem,

SHRI SUNIL MAITRA: The Minister
staled that the bhasic salury of the Superin-
tendent was Rs. 920, His 1otal salary comes
to Rs. 3421/. or something like that
which he said Firstly, he should know
that out of the total 46000 Class T and
Class IV ¢mployees of the Life Insurance
Corporation, the number of  Superinlen-
dents is biarcly a hLittie more than 300. He
should ualso further know that in the Life
Insurance Corporation of India the ceiling
on salary is Rs., 2750!-. Notwithstanding
the fact that on calculation even if a Class
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Ul employee is entitled 1o more than Rs.
2750/-, he will not get more than Rs.
2750/-. That is the ceiling already im-
posed on the salary of the Life lnsurance
Corporation of India.

MR. DEPUTY-SPEAKER: Hereafter,
you will not give more salary than wha!
is mentioned by you.

SHRI SUNIL MAITRA: The loint
Secretary of the Government of India is
drawing Rs, 3000/-. My pioposal o him
wouid be—!et the Joint S:xeretury and th:
Superintendents of the Life Insnrance
Corporation of India exchange places. 1he
Superintendents of the Life Insurance
would be very much happy lo be the
Joint Secretary  of the Government of
India. I am piving the offer. Let him
except i,

It 1s not a question of tegality or ille-
gality. Bug was it justiiecd morally ta
nlter the retirement age of the Life Insur-
ance Corporation employees? Legally thev
are entitled to what they huave done. |In
the year 1981 in the month of Januarvy.
Life Insurance Corporation Amendmens
Ordinance was promulfgated. It came 1n
the form of Bill in the month of Feb-
ruary, 1981 in regard {o the 1erms anl
comditions of service governing honus il
dearness allowance, In the course of tie
debate on that Bill from our side inchnd-
ing myself, we repeatedly tried to muak:
aut one point — that through this  $il!
the Governmen! was arrogating to itse!f
the sweeping powers which pot the Tife
Insurance Corporation employecs  beyotud
the pale of the Industrial Disputes Acl.
They destroyed each single element or
autonomy of the Life Insurance Corpora-
tion. The Government acquired the
POWETS and attacked  bonus and
DA, We expressed our  apprehension
that the Government would be attacking
the rest of the terms and conditions «f
service of the Life Insurance Corporation
employees which were beneficial 10 them.
When we had made out these points, Shii
Venkataraman, the then Finance Minis-
ter, made out certain points — what were
the ground on which such powers were
acquired.

In Lhe Explanatory Note submitted (0
the Lok Sabha, it was specifically mea-
tioned that onlv in relation to the terms

employeeg (CA)

and conditions of services of the L.LC.
emplovees governing bonus and dearness
allowance, the Government was acquiring
the power. Then, in the course of Lhe
debate, Shri Venkateraman had stated (it
was at  the introduction stage of tle
Bily-

“"We are deuling with questions which
are the subject-matter of the ordinance,
namely, D A, and Bonus. I have bro-
el honus on the same level as with
all other  emplovees, 1 have brought
12 A, tate on the level  of the highest
puad DAL namely. the Banks, T won-
det what harm 1 have done to lhe
LLLC, employees. . .

In the text of the Bill, through which
theyv acquirey] the power 1o change the
lerms and conditions, they said, it was (O
cffect the changes relating to D A, and
Ronus only.

However, while replving (o the debate,
Mi. Venkataraman has staled:

.. To say that Government have
done something which hus taken away
the right of collective burgaining i
1o tndulpge tn exaggeration out of pro-
portion to what has happened.

Government have  taken powers o
notify the ceiling rale of dearness al-
lowance and the application of the
honug law to them. Therefore, to infer
from this that the collective bargaining
right hay been tuken away and there is
an attack on the entire working class,
there is 2 battle, war cry raised against
it and all that, is to whip up an emo-
tion which is nol warranted by the cir-
cumstances.”

! can go on quoting  paragraph after
parugraph 1o establish  onc single point
that Mr. Venkataraman had informed the
House that the only purpose of acquiring
such sweeping powers by the Government
was to ralionalise (in his words) the dcar-
ness allowance and bonus to the em-
ployees of L.1.C.

Even when the Attorney-General of
India was arguing the case before the
Supreme Court, he said so. These are
the points which the Attorney Geperal
had said on behalf of the Life Insurance
Corporation of India and on behall of
the Union of India:
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*Soction 2 doss not repeal the Indus-
tria) Dispute Act. It merely determines
that the Rules made shall prevail in
case of conflict in respect of a parii-
cular matter namely, ‘honus’ and ‘dear-

LI L)

ness allowance’.

Now, in flagrant vielation of all these
assurances g.ven by Shri Venkataraman
on the floor of the House that the powers
the Goveinment have acquired is only
o apply on the matters relating to bonus
and dearness allowance, the same powers
have becn used 1o attack the employees
of the Life Inwurance Corporation in the
matter of rcuirement age. Now, it 18 being
argucd that it is not going to aflect the
existing employees  and it is going 1o
affect only the cmployees who join on or
after February, 1983, If today you can
use this power 1o reduce the retirement
ape of an employee from 60 years to SR
years, would vou not apply the same
powers in reducing the pay scale of the
employees and in reducing the allowances
of the employees later on?

MR. DEPUTY SPEAKER: Why Jo
you pre-supposes these things?

SHRI SUNIL MAITRA: Pre-supposing
has been made incumbent by them Tt is
# Mlagrant violation ol the assurances
given by ng  less a person than Shri
Venkataraman himself that such  powers
would not be used for anything except
in the case of dearness allowance  and
bonus, because the powers have actually
been used.

MR. DEPUTY-SPEAKER: How can
Mr. Poojary give un assurance 1o you?

SHRI SUINIL. MATTRA: It is M
Poojary’s business tp honour the assuran-
ces given by Mr. Venkataraman, Gov-
ernment is a0 continuing process.  He
should honour all the assurances. If with
every change of a Minister the poiicy
also changes and the assurances carry no
value whatsocver, then it s not a Gav
ernment worth its sult, worth its name,
Then, this Government should go.

Thirdly, (he trade unions of this coun-
try had made a complaint to the Inter-
national Lrbour  Organisation and the
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1LO had ashed the Government of India
whether the right of collective bargaining
of the Life Insurance Corporation em-
plovees was being attacked. The Govern-
ment of India gave some reply. In the
final communication of the ILO, this is
what has been mentioned, Tt is Case No.
1100.  The Committee’s conclugion, that
is. the 1LO's  conclusion ks this—1 quote:
qunte:

“The Commiltee notes the Govein-
ment’s reply 1o the allegation that 1t
arbitrarily  modifies® collective agree-
ments in the public sector, in particular
the fact that the Supreme Court has
upheld such amendments whep made in
the legislative context. In this connec-
tion, the Committee has stated in the
past thut a legal provision which could
be applied so as to call into question
the provisions laid down in collective
agreements or o prevent the workers
from negotiating  such conditions a8
they wish in  future collective agree-
ments would, if so applied, infringe the
richt of the workers concerned to bar-
gain collectively  through  their trad:
unions. The Committce would accord-
ingly draw {his principle to the Gov-
ernment’s attention in the hope that it
will find it possible not o resort to
such action in the future™

This was the comment of the Interna-
tional Labour Organisation so far as the
L1C employees agreement enlered into on
24th Junuary, 1974 and which wag the
cend product of collective bargaining was
concerned. In flagrant violation of the
commiiment given by the Government of
India to the H.Q. the latest notification
reducing the uge of LIC emplovees  has
come,

Apain, on 28th  January, 1983, thers
was 1o be an all-India strike of all pub-
lic sector employecs. On 15th January,

.1983  the Finance Minister called all the

Central trade unions in order o persuade
themn to put off the strike and he agreed
10 certain hasic things so far as the trade
unions’ demands wecre concerned. In  ths
course of that discussion, the  Central
trade unions also raised the gquestion of
LIC employeces. After the quesion was
raised, this is what the Finance Minister
had stated. T am quoting from a letter
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“When we pointed out the various
issues involved and affecting the em-
ployees you were good enough to in-
form us that for various reasons, maln-
ly paucity of time, you could not ini-
tiate the further follow-up action on
the discussion that you had with the
representatives of  the Class [IT and
Class IV cmployees at vour office at
New Delhi on July 6, 1982, You «lso
informeg us that you would like 1o
pursue the matter further and call the
Unions to further discussion at your
carly c(onvenience.”

When M:. Poojary says this date and
that date, I say, after that also there
was a «liscussion between the Finance
Minister and ourselves precisely on 6th
July, 1982 o the room of the Finance
Minister in Parliament House. After that,
Mr.  Prunsb Mukherjee unequivocally
told us that because he was pre-occupizd
with certain other business of the Govern.
ment, he asked us to wait a little bit and
then he said that he would pick up the
thread of discussions and start negotia-
tions. When tnis was the context that em-

ployces were cxpecting negotistions  anmd
when the Minister of Finance himssif
had told us—1 was present there, and

Prof. Dandavale was also present there—

that the discussions  would start, hen
comes a bolt from the blue.
Immediately the Government reduced

the retirement age fiom 60 1o SR years.

I am asking you and also the Deputy
Finance Minister. Is o fan? Is u in
keeping with the assuranccs given by the
Finance Minister himself, both by Mr.
Venkataraman on the floor of the Housc.
and by Mr. Prunab Mukheriee, when he
talked to us?

Therefore. my question is in view of
these assurances given earlier by Mr Ven.
katarumun  amndd then on 6th July by
Mr. Aukherjee. wili the Government of
Ingin rescind the Order for reducing the
retirement e from 60 o 5K years and
start negoliations with all the nnwons?

1 would request Shri Poojary 1o go ih-
rough the debate which wag held on the
floor of the House in the month of
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February-March, 1981, In the courss of
the debate, Mr. Venkataraman repealedly
told me that “I bhave offered you th:
Reserve Bank of India dearness allowance
structure.” 1 repeatedly challenged Mr.
Venkataraman that "You have “been
wrongly briefed. Whoever may be
briefing you is not briefing you
correctly .” Therefore, again I
take up this question. Again and again
you are saymg that LIC employees are
getting more. In whut aspects are they
getting more? Is it  in dearness allow-
ance? In whag aspect are they getling
more? Is it in terms of retirement age?
Is it your purpose—he very forthright—
to make the salaries of LIC employees
belonging to other finan-
cial institutions of public sector, uniform?
If that be the case, let us take up the
thread of Mr. Venkataraman's assertions.
Are you prepared to give the LIC em-
ployees, Reserve  Bank grade structure?
On behalf of 46.000 LIC employees I am
telling you that “we are prepared to ac-
cept it, Are you going to give?". Piece-
meal there is no point in saying that
“You are getting more. Therefore, we are
reducing it. In dearness allowance, you
are getting more. Therefore, we are rc
ducing it.” What about medical assistance,
city compensatory  allowance and hous:
rent allowance? LIC employees get 10 per
ceat of basic salary as  house rent allow-
ance, subject to a maximum of Rs. 40/-.
How much does as LIC employee get as
tiy compensatory allowance® Rs, 20/-, In
a cily like Bombay Delhi and Calcutta.
it is Rs, 20/-. 1t is fixed, How much
medical assistance do they get? Rs, 100/-
for one year. All right If vou want to
make the salaries uniform make it oni-
form Give us Reserve Bank grade We
accept it. I worked in the Life Insurance
industry for 34 years. LIC was born on
Scptember, 1956. I came to the LIC in-
dustry in the year, 1945 Between 194§
aml 1956, T worked on Rs, 40-45 and
Rs. 50/- a month.

MR. DEPUTY-SPEAKER: When
you leave LIC?

SHRI SUNIL. MAITRA: [ left it in
October, 1979 and contested the election
and straighi from the chair of a Clerk. I
am occupying the chair of a pariiamenta-
rian bere and I am proud of this fact.

t] iil
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LIC was born on 1st September, 1956.
You should know and the persons who
are advising you also should know, that
LIC employeces were working in places
which record a temperature of 118 de-
grees and 120 degrees in Durgapur and
Andhra Pradesh at the height of sum-
mer in tin-sheds where there were 1O
facilities for toilets also. This is the way
LIC has been brought up, this huge in-
stitution, of which we are proud of today.
and which 1oday you are policing, poing
from office to office, chastising the cm-
ployees, deriding the emplovecs, denigrat-
ing the employees abusing th employees,
vilifying the employees; you are rcsorling
to every means to vilify the image of
the employces in the eyes of the public.
I would, therefore, request vou to desist
from it

My final question is this.  Will you
pleuse take up the thread where the Fin-
ance Minister, Shri Pranab Mukherjes,
had left it on 6th July, 1952, and stas
the negotiations with all the Unions, in-
cluding your Union, the INTUC, so that
a peaceful solution of the issues confron.
ting the LIC employces are found and un
amicable scttiement arrived at?

MR, DEPUTY-SPEAKER: 1f the Min-
isler wants 1o restrict i, he can restrict
it to the extenp of this Call-Attention—
reducing the age of retirement from 60 to
58 years?

SHRI JANARDHANA POOJARY: 1
have given a detailed reply to hon. Mem-
ber Shri Somnath Chatterjee, Hon, Mem-
ber Shri Sunil Maitra who was an LIC
employee was a little bit emotional. ...

MR. DEPUTY-SPEAKER: Naturally.

SHRI JANARDHANA POOJARY: 1
am very glad, today 1 heard the oppo-
sition Parties praising the employces of
LIC and the performance of LIC. 1Ia
other words, T can say thev are offering
bouquets to the Government of India for
botler management. 1 had not seen earlier
the Opposition Parties eulogizing the per-
formance of the Government

SHRJ SUNIL MATITRA: W¢ have fa-
thered it. You are not the father uf
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1IC. We fathered it and we bore the
child. Now the child is a youthful figure,

(Interruptions)

SHRI JANARDHANA POOJARY: 1
do not claim to be the father of sany
institution, My submission would be like
this, It will not be proper if I do not
answer one attuck muade on me, and that
was about my surprise visita to the finan-
cial institutions. Tt has been stated in-
side Parlioment  and even outside the
Parliament and even edilorials have Aap-
peared in the papers; immediately after
taking charge of this portfolio, 1 wont
through the paper clippings and also the
debate, the speeches of eminent Parlia-
mentarians of this House, and when T saw
that there were a lot of complaints ag.
ainst the performance of the employces, |
thought it was my duty to verify whe-
ther the complaints were true or noi: so.
I paid surprise  wvisits. Tt is a general
complaint. as you  have been hecarmg.
that the Ministers are  not applying their
minds_ the Ministers are not working, the
Ministers are busy  with some  other
affairs. Taking into consideration all these
things, I thoughl it was the duly of the
Minister to pay surprise visits to verify
the complaints made by the parl and par-
¢cel of the saciety: T thought, if T did
no! do that. I would bhe fatling in my
duty; that is why 1 paid surprise visits.
I need not go into the details of that.
You may not belicve it: T recorded a
statement; it is not my statement, 1t s
a statemeny of the people who are in
charge of the institution. T have got all
the statemcnts. T knew that T would be
challenged, T was challenged by hon.
Member Shri Sunil Maitra, Fully knowing
that it is my duty 1o get substantial cvi
dence, 1 got all the substantial evidence
and if it is required, T am prepared to
place it before the House — what had
happened and what is happening in these
public institutions, And T do not want to
go into detail. T micht mention  that
during the peak hours in the financial
institutions the emplovees are putting both
the legs on the table and smoking —
not for one or two minutes. .. .

SHRI SUNTL MATITRA: Sir, 1 take
verv strong exception to it, This is not a
fact. He is conjuring up things whith
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are not in existence. He is vilifying the
emplovees. . ..
(Interruptions)

MR. DEPUTY-SPEAKER: Can he not
express a point of view?

SHRI AMAIL DATTA (Diamond Har-
bour): On a point of order, Sir.

MR. DEPUTY-SPEAKER: There s
no point of order in call attention. Where
is the point of order coming here? Younu
can also put forth your point if you <o
not agree with that, This is a call at-
tention going on. I will not allow any
interruption. I am not  allowing. ...
There is no point of order. You can
reply 1o him when you pet vour chancz. .

(Interruptions)

‘MR. DEPUTY-SPEAKER: No, no i
wi'l not allow, No point of order in call
attention, What is the infiingement of ihe
rules by the Minister?

SHRI SATYASADHAN (CHAKRA-
BORTY: It is a point of logic.

MR. DEPUTY-SPEAKER: 1 am not
permitting anyhody to interrupt the Min-
ister. All these things will not go on .»
cord. You please reply. You are reply-
ing to Mr Maitra. Only the Minister's
reply will be recorded. . ..

(Interruplions)

MR. DEPUTY-SPEAKER: No, no.
You can put forth your view when "ou
get  the chance. Your name is there. That
is why in call attention if we adhere to
the rules... (Interruptions) Please listen.
Please adhere to the rules.....(Iaterrup-
tions)

I will go to the next subject if you do
not allow the procesdings to go on. I
may make it clear that it has alrealy
taken 1-1/2 hours. If you do not permil
the Minister to reply, T will go to the
next subhjct. . ..

(Interruptions)

MR DEPUTY-SPEAKER: Don't record
apything. You please reply. Don't reco:d

PHALGUNA 11, 1904 (SAKA) reducing retire-

302
employeeg (CA)

the interruptions. You record the reply
only,

SHRI JANARDHANA POOJARY: Str,
I am meeiing their point. ...

(Interruptions)

MR. DEPUTY-SPEAKER: Mr Sunil
Martira has raised certain issues and he
is replying and Mr Sunil Maitra also, I
remember, mentioned  that the Minister
was poing from one office to another and
was doing this thing or that thing. Some-
thing he referred to and it is there In
the proccedings, 1t is Lhe responsibility
of thc Minister and the Government to
reply 10 Mr Sunil Maitra. When it is
replied to, if he cannol tolerate il, how
we conduct the proceedings of the House?

{interruptions)

MR. DEPUTY-SPEAKER; There is no
point of order.

My Datta, ubout call attention, shall ]
1cad the wule?. ... (fterruptions)y  “No
debate 1, pornaited on such a statement
at the tise it made,” That is  call
altention. bach Member is expecled  to
get only 3 minutes, I am not permitting
vou. ... Interruptions) I have asked him
to reply. 1 am not permitting any ong
of you, 1 will pecrmiv Prof. Rup Chand
Pu! and Shri Amal Datta. ...

(Interruptions)

Only vour reply will go on record. Do
not record anything other than what Min.
ister  says,

tUnterruptions)®®

MR. DEPUTY-SPEAKER: What rule
has been infringed by the Minister, Mr
Amal Datta?

SHRI AMAIL DATTA: Sir, the Minis
ter is abusing his position and that of
the forum of this House in order n
make certain statements ahout the workers
working in a particular Government orga-
nisation under his  disciplinary contro!
where he has not given any particular
charge-shect. By making this statement
here he is naturally influencing their ca-
reer prospects in future,

**Not recorded.
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MR, DEPUTY-SPEAKER: There is no
point of order. He hus not particularis-
ed anybody In his statement and when the
Minister has made some stutement he
takes full responsibility for that state-
ment, Why are you worried? There should
be freedom of speech. If you cannot (o-
ierate the views expressed from this side.
How will they tolerate the vicws expressed
from that side.Mr. Datta, this is going to
come in the record. Why are you worricd?

All these things would not arise if the hon.

Members stick to the Rule that each
one of them takes only three minutes ‘o
put his questions, My, Muaitra has raised
certain points and the Governmeni has
10 reply to that. If  Mr Muaitra had nol
mentioned that the  Minister  was  going
from this officc 10 that office then the
Minister would also not have touched this
aspect. Certain points  ue raised other
than the Calling Atlention motion  and.
as  such, the Goverament  has to redly
and when the Government  replies th*n
vou have to 1olerate 11 Now 1l Minis-
ter  will reply,

SHRT  JANARDHANA  POOJARY.
Sir, my submission 10 the House 1y that
a responsible Union president of one ol
the financial institutions  has chulleneed
and ulse todiy chiged on the Floor  of
the House that 1 pod surpiise visits amld
1 wentl to this place and thut place andd
he accuscd me by suying that | huve
made some wild allegations “That s the
charge which has  been levelied  agains
me. Is 1 onot my dntv o oanswer that?

MR ODEPUTY-SPFAKER 1 have said
thut. Fven from that side, o any chares
is  made, they have the right 1o reply.
Please go on.

SHRI JANARDHANA POOJARY {
have stated what 1 hiave seen 10 some
of  the financial istitmbions, | have  »ho!
slated that the pertormance ol the entire
bulk of the emploveey v like that There
are some people wha are holding  the
cntite administrution to sansom ks it not
the duty of the Government to rectify 1t?
Qr. are we to remmn as  meie sileat
spectaton? So, in that respect we have ta-
ken certain measures As | huve stated,
the cost of admmistration that is, expense
ratio has come down.
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MR. DEPUTY-SPEAKER: In any de-
mocratic institution the political head is
there only to look after these things.
What you have done or whalt you have

“not done cianot be questioned here. As a

political heud you have discharged vour
responsibility 10 the” public,

(Iuterruptions)

MR. DFPUITY-SPEAKER: You will
also huve 1o do like that when you come
10 this side.

L.el the hon. Minister continue,

SHRI JANARDHANA  POOJARY .
Sir, as | have stated. if the Government
had been tinhening with the service condi
tion of the employees they would have
come with retrospective effect, But they
hive nop come with retrospective  effact.
There has been no  vindictiveness at  alf.
No cuaisling employee is touched.  Only
the future entrants  are touched. As 1}
have stated earfier, this s the policy ad-
opted now by the Centre, ‘This policy had
been evolved earlicr. Tn the year 1974,
the Cabinet ook o decision; bui, before
that, i 1962 this policy  was evolved
We honve mplemiented  that decision of
the Cabinel. We bhave not harmed any-
body Noo hardship s caused 1o the X
wiing  emplovees 1 Jon't know where
thete 1 cause  of action on the part  of
the cmiployeos, We andy wanted to
mosve the dislorian, Fhat i whal we
have Jdene: thar s why we have come
up  with tlas Subordinate Levislation.

AR DIPUTY SPEAKER Now. Piof
Rup hand Puaf, Only guestion,

PROW RUBPCHAND PAT  (Hoogely)s
I owill not takhe muodch time.

In the stalemem the hon Minister said:

“The Guoyvernmeny policy in the mat-
et ot the awe ol retitement s well
defined”™

Well, det us tabhe o1 at s tace value. Al-
leust there i one sphere where ithe
Government has one well-delined policy.

Then towards the  end. the slalemedt
says:

“It had pot been  possible 1o tuks
similar wction in reapect ol employ:=s
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of the LIC because of protracted litiga-
tion.”

Now, Sir, the background has  becn
described by my collcagues

Mr. Somnath Chatterjee and  Shri Sunil
Maitra. So, | will not go on to it in
detail,

Then towards the end the statement
says:

“This anomily has  since  been re-

moved and Government hus  notified

rules prescribing the retirement age of
58 years for Class III and  Class TV
employees of the L1C™

Sir, if we look ut any sphere of the Gov-
ernment administration there s anomaly.
If we look ut the sphere of the wage
structure. may I hnow whether Covern-
ment has got any national wage policy?
No. You might  remember  that a few
months ago in Bungalore, the public sector
employees were waging a struggle o have
parity with another public sectorr under-
taking For o long period. luhhs ol work-
ers went on agitaong, Government did not
heed o their request. Governmeni has no
Nationial wuage policy, Now he says;

“Here 1y un atlemip! 1o remove the ano-
maly.” \Mav | ask him one gqueshon’ Does
he not belong 1o the same  Gusernment
which maves nunder collective responsibiliy.
Cabinet responsihility: and in the  same
Cabiaxt 1~ thore not o Minster known as
Mr. R. Venkataraman? Is o not troe”’
Will vou nut agiee  with  me that the
present Defence Mansten who wus the
Finance Minister ot that time had  ziven
an assurance an the Hoor of the  House!
One hon  Minisier s giving 1he assurance
and another Mimister is defying that. The
hon. Speuker 1~ muking one  observation
and the nest mormag the hon  Minister
is defying thut This is a very serious ques-
tion. The question  of credihility of the
Governmient i~ Jdoubted, An assurance was
given when you were  seching powers
Then the Goverment, afier tuking those
powers, specifivalls  notified  the  ceiling
rate of the Dearness Allowunce and bonus
only and nothing else.  These sweeping
powers were assumed at  that time for
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this purpose only. Suppose one man is
given leave to attend the funeral ceremony
of his relation und if he uses that oppor-
tunity 1o kill another person., would you
like to call it moral? Will you call it
proper and legal? Here the Government
is taking the opportunity of using those
powers against the employees. Is there any
credibility? Will they believe you, parti-
cularly in such an atmosphere? There are
long-standing demuands.

Only a few days back, the hon. Finance
Minister had said that he was looking
into those demands. He said he was pre-
pared to sit and discuss with them. But
you are polluting the whole atmosphere
and you are polluting the credial reiations
and deteriorating the Industrial relations
in respect of the LIC employees. The
Goverament has not considered  the just
and long-stunding demands of the LIC
employzes. These demands could have been
discussed with them and the Government
vould have explained to them their difli-
culty and could have brought about some
st of unanimity as regards retirement
age. But the cordial atmosphere is disturb-
ed now. You could have sought the
opinion of the representatives of the LIC
emplovees. They have been rendering an
immense service (o the Corporation. With
their cooperation the  Corporation  has
grown today to this stature. Buwt on the
flbor of the House yvou are maligning them.
Is it pro-labour policy? You are amend-
ing onc labour legislation after another ta
subject the labour, the working class in
arder ta put them n bondage. The whole
cvervise of the Government today v just
to bring the labour fully under their con-
trol. The Afl Indii Radio employees are
agitating  for their just Jdemand, bwt you
had apphied ISM A sgainst them instead of
fulfilling their demands. In the case of
the employees of the Food Corporation of
Indrs, who were apitating for some of theu
demands to be mel. instead of listening to
them you appbed ISMA  So, your capa-
bility 15 questioned Therefore, my honest
appeal would be: will the Government
reconsider its deciston and rescind the order
and keep 1t in  abeyance uniil  further
negotiations with the representatives of the
L.IC employecs are over? This is my speci-
fic question.
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SHRI JANARDHANA POOJARY: In
my carlier reply, I have stated that the
discussions were held with the Manage-
ment and also there was a discussion bet-
ween Management and the employees. Not
only that. Even Mr. Sunil Maitra had re-
butted the argument of hon. Member, Mr.
Somnath Chatterjee, by saying that they
had discussion with the Finance Minmister
also. So, the point is very clear that there
was a discussion.

MR. DEPUTY-SPEAKECR: 1 thil that
the discussion was not over. That is what
you said, Mr. Sunil Maitra.

SHR1 SUNIL MAITRA: It just started
only at that time,.

SHRI JANARDIIANA POOJARY: The
discussion starled in 197K,

SHRI] SUNIL MAITRA: But vou fuled
s reach any  amicable scttlement  with
the LIC employeey represeniatives.
Then we sat with the Finance Minister,
Shri Pranab Mukherjee. He piched up the
thread of the negotiations, but then, he
said that because of other pre-occupations,
he could not continue the discussion, He
said, after a few months, he would call us
and start the nepotiations. That is  the
stage at which the matter stands.

SHRT JANARDHANA POOJARY:
This measure has been taken by the Gov-
ernment. That obviously means that it has
the approval of the concerned  Minister:
it is an action taken by the Government
of India.

The discussions had started in 1978, and
since then these had been going on; 1 have
given the dates also. This went up to
1980, and afterwards in the year 1983
we have come up with this measure. Be-
fore that we also came up with the measur-
es reganding ceiting on D.A. and bonus.
That was also discussed. In what context.
the hon. Minister for Finance gave the
statement. | have not gone through the
full debate of that. 1T do pot Lknow in
what context, and what arguments were
—qade ia the Supreme Court
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The point is that this measure has been
takea in order to control the administra-
tion costs. The experts say that the adminis-
tration costs. The experts say that the ad-
ministration cost should be reduced to
15 per cent, now it is 24 per cent, This
is one of the measures to  control the
administration cost. We¢ have now come up
with this measure and there is no question
of cntering into any discussions after this
measure.

SHRI SUNIL MAITRA: What he has
said 1s nol a iact.

SHRT AMAIL, DATTA (Diamond Har-
bour): Mr. Deputy-Speaker, Sir, the Minis-
ter has given a stalement in which he has
started by saying thut this is the policy of
the Goveramant that the ape of retirement
shon!d be SR, How can the retirement age
by a matter of policy? First, you decide
and determine your policy and it is on the
basis of (hat policy that you come to a
certiin caswlusion.  Buat the Minister has
futled to understand what is a policy and
what is the conclusion of that pelicy.

In any case. there is no uniform policy
in the Government also in  this matter.
The age of retirement in respect of the
Governmeznt servanis was  §5 during the
British days. and now it has been made S8
years. The Britishers also had some kind
of an idea of the working efficiency of a
person, and they determined the ape of 55
vears as the right age. The Government
of India obviously dilfercd from that and
raised it to S8 years. It was because the
longevity of life has gone up in India as
also i other countries. In fact, it has gone
up more in other countries, and that is
why in the western countries. today the
age of retircment is 65 years for men: for
women it is a little less; it is optional and
they can take the full retirement benefits
at the age of 63-64 yzars. The main con-
siderations are, to what extent and for low
long a psrson can po on working efficient-

ly.

So fur as the Government employees
are  concerned, this particular age of
retirement, that is 58 years was determin-
ed by the Government in the early S0s
immediately after independence. but sinc»
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then 30 years have gone and a lot of
changes have taken place.

MR. DEPUTY-SPEAKI'R: The res
cctive Pay Commissions  appoioted by
the Government oi India decide about the
retirement age by themselves. That is one
of the guestions befare them.

SHRI AMAI DATTA: The Govern-
ment has no oniform policy in respect of
this. Thercfore. the Minister should not
have brought in uny question of the Gov-
crnment having a policy,

In hi~ own statemicnt, the Minister has
admitted that so fur as the officers are
concerned, one retiremeni age  is being
followed in respect of thern since nationa-
Iiation, but in the case of Class 11} and
Class TV categorics of employees, auother
reticenent hias been followed, It is 2lso
an admiteed fact that by virtue of the
agreement between the Unjon ahd the LIC
authoritics, the retiremen! age had  been
fixed at 60, Thi. i, now being sought to
be curtailed to 58 unilaterully, when a
discussion was going on with the Finance
Minister, who is the highest authority in
this regard. T am sorry that in spite of
the fuct that the discussion was being
carried on with the Finance Minister and
when it was for some rcason or the other
postponed, this uniluteral action has been
taken by the Government, They have seen
it fit to take this action for an organisation
whose employees are—as Comrade Maitra
has said — 46.000.

Now, Sir, Shri Pooiary has made a
point that this is not going to take away
the rights of the workers, who are working
there now. And whoever comes, will come
with eyes open. Sir. this point is not rele-
vant in the context of India where there
is only one Life Insurance Corporation,
It is not like America, where there are 25
Life Insurance Corporztions and the per-
sons joining th2 institutions with different
retirement age will come with eyes open
In India. there is no such choice. You
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have got the monopoloy of life insurance.
Once an opportunity is opened, people
have to rush to it. So, you have to seo
it in the background of that econoEmc
<ituation, where therc is rcally no choice.
So, what you are doing is going to affect
the workers, who are joining it today, who
may have been selected already, who l'_nay
have passed the examination for selection,
who are waiting, who are mnot able to be
asccommodated because the post are not
vacant. Those workers have been affected.

Secondly, you have said that you are
not discriminating. But, Sir, you are dis-
criminating in all spheres. Take, for io-
ALance, the age of retirement of the Judges.
Because 1 huppened 1o be a lawyer, I
bring that in. In the case of the Judges,
the Supreme Court Judge works until he
is 65; the High Court Judge works upto
62: the District High Court Judgs works
upto SR, Who has destermined  this? Sir,
has the Pay Commission determined this
or as a Judicial department  determined
this? Does efficiency very from  distriet
court to High Court and Supreme Court?
And if the efliciency does not vary, then
what was the necessity of this difference?
Sir, such differences in efficiency cannol
happen. So, there is no policy. You have
got info certain arbitrary things and now
you arc saving that those institutions where
the retirement age does not conform to the
arhitrary things is an anomoly. That {s
not an anomaly. Anomaly is what you
have yourself crealed. Therefore, T ask the
Hon. Minister whether he I1s going to res-
cind this particular Notification and start
the discussion which was being done under
the ages of the Finance Minister, so that
an amicable settiement with such a big
financial mstitution in which the stake of
millions of Indians is linked, is arrived
at. These workers are not strangers, alien-
ated from the Government and by doing
w0 the Government will not lose its credi-
tibility vis-a-vis workers, vis-a-vis the
cntire population.

SHRI JANARDHANA POOJARY :
Sir, in the interest of the people of this
country, including that of the Policy Hol-
ders and the employees, the Governmeant
has taken a decision. Sir. T have replied
tn detai
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My. Hon. friend is a lawyer, 1 also hap-
pened to be a Jawyer and I know how to
rebul the arguments of the Hon. Member.
And if there is an insinuation, I also know
to insinvate others. But my submission is
like this. If he refuses to understand the
reply, nobody can help it. And if this is
the way of presenting himself before the
House, | do not have to say anything.
Thank you very much.

MR. DEPUTY-SPEAKER: Fortunately
both of them are lawyers and the insinuat-
ion is very much common to them.

15 hrs.

SHRI SUDHIR GIRI (Contai): Since
we achieved our freedom in 1947, Govern-
ment has been proclaiming a policy that
disputcs  concerning the  working class
people will be settled through negotiations.
But now we find in the very instant casc
that it has untlaterally declared the age
of retirement of LIC employee-.

THE MINISTER OF PARLIAMEN
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
Is he speaking on the Railway  Budgetl.
Sir”?

MR. DEPUTY-SPLAKER: No; on the
Calling Attention. Mr. Giri is the lad
speaker on it. 1 have allowed him as u
special vase, Mr. Girt. put  the question
straight.

SHRI SUDHIR GIRL:  Before putting
the question, | am making certain submis-
si0Ns,

MR. DEPUTY-SPEAKER: A very poud
joundation, with concrete and cement, has
already been laid by Mr. Somnath Chatter-
jee and others. All of you belong to the
same party.

SHR! SUDHIR GIRL In view of 1his
background, is the Government reud?f 10
come to u settlement through negotiations.
by sitting with the different unions !ogcl!wr
and talking to them? My specific question
is thiy, and 1 want a specific answer
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SHRI JANARDHANA PQOJARY: So
far as this issue is concerned, this is a

settled one, and there is nothing for dis-
cussion,

15.02 hrs.

MATTERS UNDER RULE 377

MR. DEPUTY-SPEAKER: Now mat-

ters under rule 377. Shri Virdhi Chander
Jain.

(1) EXPLOITATION OF LIGNITI DEPOSITS IN
RAJASTHAN,

SHRI VIRDHI CHANDER JAIN (Bar-
mer): There is a huge store of lignite
in Rajasthan, especially in Kapurdi (Bar-
mer district) and Marta Road (Nagaur
district), The Rajasthan  Government,
through its Mines and Geology Directorate,
has completed the preliminary investigation

of lignite deposits in these 1wo  selected
blocks,

The results achieved so far are very
encouraging, and it ix expected that de-
talled investigations will  be carried out
by the Mineral Exploration Corporation in
an arca of @ Sq. Kms. in Merta and 6 Sq.
Kms. in Kapurdi. It has been estimated
that these investigations would  provide
about 30 1o 15 million tonnes of reserves
in each of these arcus. The quality of
ltgnite available in these ureas compares
favourably  with thwt of Nayveli. The
Kapudi urea should be fuken first. as it
iv reported that it is more pro@ising,

The Central Minzral Explorution  Cor-
poration i1s requested v take up the work
of detailed cxploration and the Depart-
ment of coal of the Government of India
is requested to provide necessary funds to

the Mineral Faxploration Corporation for
this purpose. '

As hgnite i~ to be used  mainly for
power generation. the Department of Eco-
nomic Affairs and Energy are also request-
ed to consider a longterm collaboration
programme with the appropriate foreign
organization, not only for the exploration,

but aiso for setting up thermal plants in
the arca.



